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ORI 11 & 39 Usw UKl BT YANT HRd g URMG ARREAT G SLE.IH-UH
(6)—1,/2015—11-Uel, ARG 07—07—2023 SNl &I & 3R Iogd (o), fRaae ucer #
10—07—2023 BT YHIRIG @ TS| 374, Yalad AW &1 aRT 19 & ITIRT (2) & U« &
UET & STTAR, FRBR DI Yara SMAFRIH Bl gRT 11 & T SR URMS ARG & YD
P IRG W IRE AN DI @A & ok YAaid 3R AARITIS &I HINoT 3R AR Jh1Rrd
PRAT T B, WG FB R IRRART & SR U1 H9T &1 81 bl |

IR, gaiad AR B aRT 11 & M AR URMS ARRGAAT 9794 (§—ToIe), 2
T3 H 10—07—2023 BT YHIRIG B 5 ol 3R 59 UHR Ydiad IMAFITH B &RT 19 B IU—LRT
(2) & SusEl & ATAR, HIU[ Bl 10—07—2024 DI AT ITH Y4 YBIRIT (HAT ST JUferd 2, id
ey aRE HRT bl Jfafey FH B S ¥&1 © | fafed aHa—Amr @ AR =won Sy € @S
HDH! Fifh T MBI f[A¥TT §RT 9 Ta, 2024 ¥ 22 SFaN], 2024 (13 f&H) T& AR 3=
RAMATAT §RT AT Sex Ul AT 7846 /2023 H A AR IR fhy I & dROT A 1R
R f&ar T o | 59 AfaRad, olepadl gard & Fga-oR e ATIR Hiedl AN 89 ®
PRI I TSI I 16—03—2024 I 06—06—2024 (83 &) T b AT 1T 27 | ARUBUT B
TP BT DI Bl AART 96 3T T |

31, JURIE oAl 3R IRRAAl & giteTd qn gaiad ARHIH &1 aRT 19 B IT—4RT
(7) ¥ fafed Sueel & &= 9 @A gy, BAEd US¥ & [SAUTd dAldbiad H SIAFIH &1 9T 19
P IT-—GRT (2) B A fafed Iuaell # (AT el & AR YA AR TAIGRATIT Bl
YO 3R ARIY & UHTeH @ AT BT 10—-07—2024 H 13—10—2024 T, 96 faT dd fawaiRa
PR B |

SICN N
T HAR,

g Afd (e vd ArTRe IgsdA) |

[Authoritative English text of this Department Notification No. TSM-F(6)-1/2015-1V-L, dated  09-
07-2024 as required under clause (3) of Article 348 of the Constitution of India].

TOURISM & CIVIL AVIATION DEPARTMENT
NOTIFICATION
Shimla-02, 9th July, 2024

No.TSM-F(6)-1/2015-1V-L.—Whereas, for the expansion of Kangra airport this
department has issued Preliminary Notification No. TSM-F(6)-1/2015-11-L dated 07-07-2023 in
exercise of the powers conferred under section 11 of the Right to Fair Compensation in Land
Acquisition, Rehabilitation and Resettlement Act, 2013 and published in the Rajpatra (e-Gazette),
Himachal Pradesh on 10-07-2023. Now as per the requirement of the provisions of sub-section (2)
of section 19 of the Act ibid, the Government is required to publish Declaration and Summary of
Rehabilitation and Resettlement within a period of twelve months from the date of the publication
of Preliminary Notification issued under section 11 of the Act ibid but the same could not appear to
be possible due to some unavoidable circumstances.
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And, whereas, the Preliminary Notification issued under section 11 of the Act ibid was
published in the Rajpatra (e-Gazette), Himachal Pradesh on 10-07-2023 and thus, as per the
provisions of sub-section (2) of section 19 of the Act ibid, the Declaration is supposed to be
published on or before 10-07-2024, when the period of requisite twelve months is going to expire.
The Declaration could not be issued within the prescribed time limit as the acquisition of the land
was held up by the Department w.e.f. 9th January, 2024 to 22nd January, 2024 (13 days) on
account of stay order passed by the Hon’ble High Court in the instant matter vide CWP
No. 7846/2023. Further, due to imposition of Model Code of Conduct in view of Lok Sabha
Election, this acquisition was again held up w.e.f. 16-03-2024 to 06-06-2024 (83 days). The total
period when the acquisition work remained held up comes to 96 days.

Now, therefore in the light of above facts and circumstances and also keeping in view the
provisions contained in the sub-section (7) of the section 19 of the Act ibid, the Governor,
Himachal Pradesh is pleased to extend the period for the publication of the Declaration and
summary of Rehabilitation & Resettlement as per the requirement of the provisions contained
under sub-section(2) of section 19 of the Act ibid by 96 days w.e.f. 10-07-2024 to 13-10-2024 in
public interest.

By order,

DEVESH KUMAR,
Pr. Secretary (Tourism & CA).

§ AT A9 dedIdeR U9 A8e qHedt g Siof, e,
e wuSr (fRowo)

IRIG TAX © 18—06—2024

AT ol <d) g o SN 9= M, AR i WeRI, SIRER hdHl, dgdrd
T, v 7€t (fRo wo) - TR |

I ST Cgenedt |

ACH AER Bl § A P GO AT aifell <dl (Lilan Devi) T |8l &1 fafdr
16—05—1956 Tof HRAT & folU 3fded U |

Sl offetl <l gl @0 S v YW, aRi Ta 9ERION, STEER Adhald], dedld
e, [T AvSy (fRovo) gRT W SiuaTRadrell |fd $9 <ol H URjd ofmded U H
Seerd fhar & 6 S¥dr ardfded 9™ offel <dl (Lilan Devi) ar <= fafdr 16—05—1956 ©
STafds SR BT w0 8412 1326 7786 ¥ UIRNAT &I AW ofiell (Leela) = S+1 fafer 01—01—1954
ol g Sllfd Tofd &oi & | SAferly Uity = fded fear g 6 emaR &6 # S9a 9™ 9 o
fafr @1 3R & forg oirell <d1 (Lilan Devi) @2 57 ffr 16—05—1956 T 11q |

39 ACH gRT 99 AR &I Jrd fhar Smar 2 6 afs i &1 ISRIad Ar/ell § ol
SOR/TARIS 8 @ 98 9 el § faAid 28—07—2024 P WI: 10.00 &1 3T AT
JHTATH BIOR IMTHR UAT IR/ TARTST U R FHAT & AT IR BTN B IR H b RGBT

HRIATE] T H TS ST |
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ST T 27—06—2024 T AR BXER T HISY Tl gIRT STRT fhar 737 |

FXARIRT / —
AER | IIY TedeeR Ud 9erad adedl fgarg oft,
T, Rt #vEt (Rovo) |

9 e Hed aaEdt fga Sofl, Su—asdile g, Rterm R (Ro wo)
YheAT AT : 03 /2024 ARG ASTR3MT : 06—03—2024 ARG Bl : 18—06—2024
$ 9o SR A @0 N B M, Fardl um g S0 A, /IS Hiell SR, Su—dgdid
g, St R (fRo o) |
EEIC]

SMH oId

oI e A §owil aR U0 |

urefl 50 g9 SR YA A1 =d ¥H, Fari um g S0 A, Ao Helell S, Su—dsdle
g1, f7em Rmer (Ro ¥o) & M Soxil URAT-—UF Uil & Mo 8 & HedeR SAd!
Tafife srAwMEad Id! AT STHdl 2Hedl Uil W0 S 8 M §RT M §ORIT UBR bl ol
RFaRT o gy B 06—03—2024 T $9 I & ARJ 39 AqTald H UWgd b g &
Y—RIST 3ffHeRg AIS Hetell Sraer § yrdi &7 9 R g3 o 39 I &S oid BT ©
Sfs Terd g1 wefl & WU @ BFE ¥ UCdN) Bodhl IGT B WSl TAT| USRIy
FAGT F Ui RUIS & qarfdes A dsiell Saor § ureff &1 79 R g3 50 2d I &9 ©
e wrRil g1 UK R U SESl JER - BrS, UM UErgd 99ET &l URAR Aqdhd,
YUI—YF TAT EE AR @ AJAR Urefl &1 99 g 3[R Y& #71 8d 9 & Sl 98 o |
SWIGT TN & IMMER IR AT HSTell SV, USarR g a=radT H urefi &1 19 Ry SB g 3T
9F T I qol fBAT ST a1iTe & |

3 $¥ABR &R Grad fhar Sir & fb afe fodl &1+l SWiad gaedr 9M gowil ar
hle ¥ SoR g TaRIol &1 d W a7 foRad dR W AT 12—07—2024 &I URTE 2.00 g9 OB
9 TSTeId H 39T SR /YRS U R 3T Ig s SR b fsdy ff wufdd &1 59
HPHEA! AF GORII R DI IoR d UaRISl 9 & AT eI Pl AlTH WU Qa1 SRAT 9
UHaRBl BRIATE] 3MFd § T8 SITedY |

3T feATd 18—06—2024 BT TN BN T Higx Ifed 3IeTad d SN fhar 17|

HIER | FETIETRT / —
AETId AR fgara Srofl,
Iy—dgdral g™, dgdie 9 far e (ovo) |
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9 JCTeId Hed qHEd fga Sofl, Su—assila g, Rter R (Ro wo)

HhEAT HEAT : 05 /2024 TR HAOTO3AT : 07—06—2024 ARRI HHAT :© 29—06—2024
2 Ho |HAR G &1 U XM, I9 9 S10 AHRME, Su—dediel g, e Reer (o o) |
CRIk|
SIGESERI

ST A § 7 SORIT IR URAT-—UF |

£ Ao BAR JF ST U IW, I 9 S0 AHRIE, Su—dsdia g™, frem REer (Ro "o) =
faTi® 07—06—2024 T YRI5 S M & AT 39 If&Tad d WRd a1 2 & g—ora
Ao AT gUsell g AHR1E H Uil &1 99 Hews old Y3 U IM &0l ok BITGT © Sl
& et g | Uil & AU ®I BHEIA 8 UCai] §odbl "USH Pl WOl AT | YTIR HUSH ¥
T RIS & garids dIG gosar d Tax1e H Uil &7 9 Jes drdd 93 U IM &6l § oidih
gfl ERT A [y SISl SMUR ®Ts, WM HlS, UM YR ABRIE d URAR e,
YUT—TF AT FMIT AR B IFFAR Uredl &1 a9 A FAR JF 94U M & Sl 98l ¢ |
SWIFT T b R WR AT S[USAT g IDBRIE USAR g °vsel H Uil &1 71 Agv= ol I%
H9 AR F U IM ol BT ST arford 2 |

3 3¥IER &N Giud fdar oirr & fb e fodl &1l SWiad gaedr 9M gowil ar
hle ¥ SoR g TaRIol &1 d W a7 foRad dR W AT 25—07—2024 BT IURTE 2.00 g9 OB
3 TQTeld H 39T SR/ YaRTol U &Y 30T I8 G oI o sl 1 aafdd &1 g9
HPHEA! M GORII R P IoR d UaRISl 9 & AT HAe—Ud Pl AlH WU Qa1 SRAm 9
UHIRBT HrIATel 3 H ofTg SIga |

ST feATd 29-06—2024 BT TR BWIER T HIgY Afed IMSTad I SN fhar 13T |

e | FXATEIRT / —
TerId AHTEdl fgda Sof,
Iy—agdrd g, dedial 9 e R (fRovo) |

In the Court of Shri Multan Singh Banyal, Executive Magistrate (Tehsildar), Solan,
District Solan, H. P.

In the matter of :

Smt. Bimla Devi d/o Late Sh. Diydu Ram, r/o Village Androl, P.O. Bhojnagar, Tehsil &
District Solan, Himachal Pradesh . .Applicant.

Versus
General Public . .Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of
H.P. Birth & Death Registration Rules, 2003.
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Wheareas, Smt. Bimla Devi d/o Late Sh. Diydu Ram, r/o Village Androl, P.O. Bhojnagar,
Tehsil & District Solan, Himachal Pradesh has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavit and other relevant documents for entering of her date
of birth which is on 09-12-1974 and her place of birth is at Village Dhar Guda, P.O. Kaba
Kalan, Tehsil and District Solan, but her date of birth could not be entered in the record of Gram
Panchayat Kaba Kalan, Teshil and District Solan (H.P.).

Now therefore, by this proclamation, the general public is hereby informed that any person
having any objections for the registration of delayed date of birth of Smt. Bimla Devi d/o
Late Shri Diydu Ram, r/o Village Androl, Post Office Bhojnagar, Tehsil and District Solan (H.P)
may submit their objection in writing or appear in person in this court on or before 21-06-2024 by
10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 21st day of may, 2024.

Sd/-

Seal. (MULTAN SINGH BANYAL),
Executive Magistrate (Tehsildar),

Solan, District Solan,( H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Rohit Uprety s/o Mr. Ganesh Dutt Uprety, r/o House No. 297/6, Bagrian
House , opposite D.C. Office, Rajgarh Road Solan, Ward No. 6, Tehsil and District Solan (H.P.)
and Mrs. Thanyathon Jansamret d/o Mr. Wirot Chansamret, r/o House No.86/249, Village No. 8§,
Sub-District Bang Mae Nang, District Bang Yai, Province Nonthaburi, Thailand have filed
application for the registration of thier marriage, which was solemnized on 24-10-2023 and they
have been living as husband and wife ever since then.

Notices have been served to all concerned and general public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Rohit Uprety s/o Mr. Ganesh Dutt Uprety, r/o House No. 297/6, Bagrian
House, Opposite, D.C. Office, Rajgarh Road Solan, Ward No. 6, Tehsil and District Solan (H.P.)
and Mrs. Thanyathon Jansamret d/o Mr. Wirot Chansamret, r/o House No. 86/249, Village No. 8§,
Sub-District Bang Mae Nang, District Bang Yai, Province Nonthaburi, Thailand they may file
their written objections and appear presonally or through their authorized agents before me within
a period of thirty days from the date of issuance of this notice. After expiry of the said period, the
marriage certificate would be issued to the applicants by this court, post which no objection will be
heard or accepted.

Issued under my hand and seal on this 10th day of June, 2024.

Sd/-

Seal. (Dr. POONAM, HPAS),
Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H. P.).
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In the Court of Dr. Poonam, HpPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Khem Singh, s/o Mr. Bhagat Ram, r/o Village Kotho, P.O. Solan-Brewery,
Teshil and District Solan (H.P.) and Veena Kumari d/o Mr. Khindu Ram, r/o 61/1, V.P.O. and
Tehsil Sunni, Sumhi (204), District Shimla (H.P.), have filed an application for the registration of
their marriage, which was solemnized on 09-11-2021 and they have been living as husband and
wife ever since then.

Notices have been served to all concerned and General public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Khem Singh s/o Mr. Bhagat Ram, r/o Village Kotho, P.O. Solan-Brewery,
Teshil and District Solan (H.P.) and Mrs. Veena Kumari d/o Mr. Khindu Ram, r/o 61/1, V.P.O. and
Tehsil Sunni, Sumhi (204), District Shimla (H.P.) they may file their written objections and appear
presonally or through their authorized agents before me within a period of thirty days from the date
of issuance of this notice. After expiry of the said period, the marriage certificate would be issued
to the applicants by this court, post which no objection will be heard or accepted.

Issued under my hand and seal on this 11th day of June, 2024.

Sd/-
Seal. (Dr. POONAM, HPAS),
Marriage Officer-cum-

Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Shrish Gupta s/o Mr. Prem Raj Gupta, r/o Aadityam, Vasant Vihar, Saproon,
Tehsil and District Solan (H.P.) and Mrs. Debosmita Bhattacharya d/o Mr. Amitiva Bhattacharya,
r/o 10 Dhakoria, STN Lane, Kolkata, West Bengal and at presant residing at Aadityam, Vasant
Vihar, Saproon, Tehsil and District Solan (H.P.) have filed an application for the registration of
their marriage, which was solemnized on 06-11-2022 and they have been living as husband and
wife ever since then.

Notices have been served to all concerned and general Public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Shrish Gupta, s/o Mr. Prem Raj Gupta, r/o Aadityam, Vasant Vihar,
Saproon, Tehsil and District Solan (H.P.) and Mrs. Debosmita Bhattacharya d/o Mr. Amitiva
Bhattacharya, r/o 10 Dhakoria, STN Lane, Kolkata, West Bengal and at present residing at
Aadityam, Vasant Vihar, Saproon, Tehsil and District Solan (H.P.) they may file their written
objections and appear presonally or through their authorized agents before me within a period of
thirty days from the date of issuance of this notice. After expiry of the said period, the marriage
certificate would be issued to the applicants by this court, post which no objection will be heard or
accepted.
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Issued under my hand and seal on this 10th day of June, 2024.

Sd/-

Seal. (Dr. POONAM, HPAS),
Marriage Officer-cum-

Sub-Divisional Magistrate,

Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HpAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Jitin Garg s/o Lt. Mr. Deepak Garg, r/o MRDK Auto Fuels, opposite
Gurukul School Kather, P.O. Chambaghat , Teshil and District Solan (H.P.) and Mrs. Shikha w/o
Mr. Jitin Garg and d/o Mr. Prem Chand Goyal, r/o 43/27, Rohtak Road, Raghbir Swaroop Colony
Jind, District Jind, Haryana, have filed anapplication for the registration of their marriage, which
was solemnized on 22-04-2016 and they have been living as husband and wife ever since then.

Notices have been served to all concerned and general public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Jitin Garg s/o Lt. Mr. Deepak Garg, r/o MRDK Auto Fuels, Opposite
Gurukul School Kather, P.O. Chambaghat , Teshil and District Solan (H.P.) and Mrs. Shikha w/o
Mr. Jitin Garg and d/o Mr. Prem Chand Goyal, r/o 43/27, Rohtak Road, Raghbir Swaroop Colony
Jind, District Jind, Haryana they may file their written objections and appear presonally or through
their authorized agents before me within a period of thirty days from the date of issuance of this
notice. After expiry of the said period, the marriage certificate would be issued to the applicants by
this court, post which no objection will be heard or accepted.

Issued under my hand and seal on this 31st day of may, 2024

Sd/-

(Dr. POONAM, HPAS),
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Pranav Rakhra s/o Mr. Surinder Kumar, r/o Joginder Singh Attri Niwas,
Opposite IMD Hospital, Village Kotho, P.O. Shamti, Tehsil and District Solan (H.P.) and
Mrs. Sapna Dhiman w/o Mr. Pranav Rakhra and d/o Mr. Sain Ram Dhiman, r/o Village Bhanalag
Deb (92), Tehsil Kumarsain, District Shimla (H.P.) at Present r/o Joginder Singh Attri Niwas,
Opposite IMD Hospital, Village Kotho, P.O. Shamti, Tehsil and District Solan (H.P.) have filed
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application for the registration of their marriage, which was solemnized on 16-09-2019 and they
have been living as husband and wife ever since then.

Notices have been served to all concerned and general public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Pranav Rakhra s/o Mr. Surinder Kumar, r/o Joginder Singh Attri Niwas,
Opposite IMD Hospital, Village Kotho, P.O. Shamti, Tehsil and District Solan (H.P.) and
Mrs. Sapna Dhiman w/o Mr. Pranav Rakhra, and d/o Mr. Sain Ram Dhiman, r/o Village Bhanalag
Deb (92), Tehsil Kumarsain, District Shimla (H.P.) at present r/o Joginder Sing Attari Niwas,
Opposite IMD Hospital, Village Kotho P.O. Shamti, Tehsil and District Solan (H.P.) they may file
their written objections and appear presonally or through their authorized agents before me within
a period of thirty days from the date of issuance of this notice. After expiry of the said period, the
marriage certificate would be issued to the applicants by this court, post which no objection will be
heard or accepted.

Issued under my hand and seal on this 05th day of June, 2024.
Sd/-
(Dr. POONAM, HPAS),
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HpAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Narender s/o Mr. Surender Kumar, r/o Flat 66/2, Bye Pass Kather, Near Guru
Sthan, Ward No. 3, Solan, Tehsil and District Solan (H.P.) and Ms. Jyoti d/o Mr. Gita Ram, /o
Village Dangyari, P.O. Rouri, Tehsil Kasauli, District Solan (H.P.) have filed an application for the
registration of their marriage, which was solemnized on 12-06-2019 and they have been living as
husband and wife ever since then.

Notices have been served to all concerned and general public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Narender s/o Mr. Surender Kumar, r/o Flat 66/2, Bye Pass Kather, Near Guru
Sthan, Ward No. 3, Solan, Tehsil and District Solan (H.P.) and Ms. Jyoti d/o Mr. Gita Ram, r/o
Village Dangyari, P.O. Rouri, Tehsil Kasauli, District Solan (H.P.) they may file their written
objections and appear presonally or through their authorized agents before me within a period of
thirty days from the date of issuance of this notice. After expiry of the said period, the marriage
certificate would be issued to the applicants by this court, post which no objection will be heard or
accepted.

Issued under my hand and seal on this 28th day of May, 2024.

Sd/-

(Dr. POONAM, HPAS),
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).
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In the Court of Dr. Poonam, HpPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Raj Kumar s/o Mr. Prem Singh, r/o Village Nagali, P.O. Oacrhghat, Tehsil
and District Solan (H.P.) and Mrs. Pooja Sharma d/o Mr. Pawan Kumar and w/o Mr. Raj Kumar,
r/o Village Nagali, P.O. Oachhghat, Tehsil and District Solan (H.P.) have filed an application for
the registration of their marriage, which was solemnized on 24-05-2020 and they have been living
as husband and wife ever since then.

Notices have been served to all concerned and general public to this effect that if any-
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Raj Kumar s/o Mr. Prem Singh, r/o Village Nagali, P.O. Oachhghat, Tehsil
and District Solan (H.P.) and Mrs. Pooja Sharma d/o Mr. Pawan Kumar and w/o Mr. Raj Kumar,
r/o Village Nagali, P.O. Oachhghat, Tehsil and district Solan (H.P.) they may file their written
objections and appear presonally or through their authorized agents before me within a period of
thirty days from the date of issuance of this notice. After expiry of the said period, the marriage
certificate would be issued to the applicants by this court, post which no objection will be heard
oraccepted.

Issued under my hand and seal on this 14th day of June, 2024.

Sd/-

(Dr. POONAM, HPAS),
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

In the Court of Dr. Poonam, HpPAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Solan, Tehsil & District Solan (H.P.)

Notice under Section 16 of Special Marriage Act.

Whereas, Mr. Rohan s/o Lt. Sh. Sohan Lal, r/o House No. 16, Lower Bazar, Subathu, Tehsil
and District Solan (H.P.) and Mrs. Priya w/o Mr. Rohan and d/o Lt. Sh. Ram Lal, r/o Man Chand
Niwas, Khalini, Shimla Urban (T), District Shimla (H.P.) have filed application for the registration
of their marrage, which was solemnized on 08-07-2022 and they have been living as husband and
wife ever since then.

Notices have been served to all concerned and general public to this effect that if any -
boday has got any objection regarding the registration of marriage duly solemnized between the
above parties i.e. Mr. Rohan s/o Lt. Sh. Sohan Lal, r/o House No. 16, Lower Bazar, Subathu, Tehsil
and District Solan (H.P.) and Mrs. Priya w/o Mr. Rohan and d/o Lt. Sh. Ram Lal, r/o Man Chand
Niwas, Khalini, Shimla Urban (T), District Shimla (H.P.) they may file their written objections and
appear presonally or through their authorized agents before me within a period of thirty days from
the date of issuance of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court, post which no objection will be heard or accepted.
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Issued under my hand and seal on this 12th day of June, 2024.

Sd/-

(Dr. POONAM, HPAS),
Marriage Officer-cum-
Sub-Divisional Magistrate,
Solan, District Solan (H. P.).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 5th June, 2024
No. HHC/ Estt.3(649)/2009.—03 days leave i.e. 01 day earned leave for 20-05-2024 with
permission to prefix Sunday fell on 19-05-2024 and 02 days commuted leave for 21-05-2024 &
22-05-2024, is hereby sanctioned, ex-post-facto, in favour of Shri Pritam Singh Thakur, Court
Secretary of this Registry.

Certified that Shri Pritam Singh Thakur has joined the same post and at the same station
from where he proceeded on leave after the expiry of the above leave period.

Certified that Shri Pritam Singh Thakur would have continued to officiate the same post of
Court Secretary but for his proceeding on leave.
By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 6th June, 2024
No. HHC/GAZ/14-268/2003.—Hon'ble the Chief Justice has been pleased to grant 09 days
earned leave w.e.f. 10-06-2024 to 18-06-2024 with permission to prefix 08-06-2024 and

09-06-2024 being 2nd Saturday and Sunday, respectively in favour of Sh. Arvind Kumar,
Additional District and Sessions Judge-I, Mandi, H.P.

Certified that Sh. Arvind Kumar is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.
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Also certified that Sh. Arvind Kumar would have continued to hold the post of Additional
District and Sessions Judge-I, Mandi but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 7th June, 2024

No. HHC/Admn.6(23)/74-XVII.—Hon'ble the Chief Justice in exercise of the powers
vested in him under Rule 2(32) of Chapter 1 of H.P. Financial Rules, 2009 has been pleased to
declare the Civil Judge-cum-JMFC, Court No. 1, Solan, H.P. as Drawing and Disbursing Officer in
respect of the Court of Senior Civil Judge-cum-CIM, Solan and also the Controlling Officer for the
purpose of Salary, T.A. etc. in respect of the establishment attached to the aforesaid Court under
Major head “2014 Administration of Justice” during the earned leave period of Sh. Ramnik
Sharma, Sr. Civil Judge-cum-CJM, Solan w.e.f. 15-06-2024 to 22-06-2024 with permission to
suffix 23-06-2024 and 24-06-2024 being Sunday and Local holiday or till he returns from leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 7th June, 2024
No. HHC/GAZ/14-288/2006.—Hon'ble the Chief Justice has been pleased to grant 08 days
earned leave w.ef. 15-06-2024 to 22-06-2024 with permission to suffix 23-06-2024 and

24-06-2024 (being Sunday and Local holiday), in favour of Sh. Ramnik Sharma, Senior Civil
Judge-cum-CIM, Solan, H.P.

Certified that Sh. Ramnik Sharma is likely to join the same post and at the same station
from where he proceeds on leave, after expiry of the above period of leave.
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Also certified that Sh. Ramnik Sharma would have continued to hold the post of Senior
Civil Judge-cum-CJM, Solan, but for his proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 10th June, 2024
No. HHC/Estt.3(507)/2000-1.—13 days earned leave on and w.ef 10-06-2024 to
22-06-2024, with permission to suffix Sunday falling on 23-06-2024, is hereby sanctioned, in
favour of Shri Hemant Sharma, Deputy Registrar of this Registry.

Certified that Shri Hemant Sharma is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Hemant Sharma would have continued to officiate the same post of
Deputy Registrar but for his proceeding on leave.
By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 10th June, 2024
No. HHC/Estt.3(461)/96-1.—13 days earned leave on and w.e.f. 17-06-2024 to
29-06-2024 with permission to affix Sundays falling on 16th & 30th June, 2024 is hereby

sanctioned in favour of Shri Shyam Lal Khimta, Court Master of this Registry.

Certified that Shri Shyam Lal Khimta is likely to join the same post and at the same station
from where he proceeds on leave after the expiry of the above leave period.

Certified that Shri Shyam Lal Khimta would have continued to officiate the same post of
Court Master but for his proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 10th June, 2024

No. HHC/Estt.3(507)/2000-1.—04 days commuted leave on and with effect from
28-05-2024 to 31-05-2024, with permission to suffix Gazetted Holiday and Sunday fell on
01-06-2024 and 02-06-2024 respectively, is hereby sanctioned, ex-post-facto, in favour of
Shri Hemant Sharma, Deputy Registrar of this Registry.

Certified that Shri Hemant Sharma has joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Shri Hemant Sharma would have continued to officiate the same post of
Deputy Registrar but for his proceeding on leave.

By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 11th June, 2024
No. HHC/Admn.16(21)75-V.—Hon'ble the Chief Justice, in exercise of the powers vested
in him u/s 139(b) of the Code of Civil Procedure, 1908, u/s 297(1) (b) of the Code of Criminal
Procedure, 1973 and Rule 5(vi) of the H.P. Oath Commissioners (Appointment & Control) Rules,
2007, has been pleased to appoint Ms. Meena Devi (HIM/460/2021) and Sh. Bodh Raj Thakur
(HIM/339/2016), Advocates as Oath Commissioners for the High Court of Himachal Pradesh,
Shimla, with immediate effect for a period of two years for administering oaths and affirmations on

affidavits to the deponents under the aforesaid Codes and Rules.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 11th June, 2024
No. HHC/Estt.3(578)/2006.—10 days earned leave on and w.ef. 13-06-2024 to

22-06-2024, with permission to suffix Sunday falling on 23-06-2024, is hereby sanctioned, in
favour of Smt. Seema Sharma, Assistant Registrar of this Registry.
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Certified that Smt. Seema Sharma is likely to join the same post and at the same station
from where she proceeds on leave after the expiry of the above leave period.

Certified that Smt. Seema Sharma would have continued to officiate the same post of
Assistant Registrar but for her proceeding on leave.

By order,

Sd/-
Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 11th June, 2024
No. HHC/GAZ/14-423/2023.—Hon'ble the Chief Justice has been pleased to grant 06 days
earned leave w.e.f. 10-06-2024 to 15-06-2024 with permission to prefix 08-06-2024 and
09-06-2024 being 2nd Saturday and Sunday, respectively and suffixing 16-06-2024 being Sunday
in favour of Sh. Praveen Garg, Additional District and Sessions Judge-I, Shimla, H.P.

Certified that Sh. Praveen Garg is likely to join the same post and at the same station from
where he proceeds on leave, after expiry of the above period of leave.

Also certified that Sh. Praveen Garg would have continued to hold the post of Additional
District and Sessions Judge-1, Shimla but for his proceeding on leave for the above period.
By order,

Sd/-
Registrar General.
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